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. - CUSTOMS, EXCISE & GOLD (CONTROL) APPELLATE TRIBUNAL
A NEW DELHI

Appeal No. E/2069/2000-NB(S)

(Arising out of Order-in-Appeal No. 450/CE/CHD/2K & C
No.66/CE/APPL/CHD/98/1296 dt. 29.2.2000 passed by the
Commissioner of Central Excise (Appeals) Chandigarh)

M/s. Chenab Textile Mills - .. Appellants
_ {(Rep. by Shri J.P. Kaushik, Advocate)

vs.

C.C.E. Delhi «« Respondent

(Rep. by Shri A.K. Jain, JDR)

' %r@,GQPnn)
£ ipep Order No. A f bC:/Qu\S'P/ dt: 29.12.2000
f f T

Per Justice K. Sreedharan:

Appellant in this case purchased goods from the
dealers covered by invoices issued by them. One such
invoice in relation to inputs, which was utilised by
the appellant in the manufacture of his £finished
goods, was not found acceptables as the document on
the basis of which modvat could be claimed. This
aspect was taken by the Department on the ground that
the manufactuerer's details regarding those goods were
not seen in the invoice. When such stand was taken,
appellant got all such details from the supplier and
made it available to the Department. The Officers did
not accept it on the ground that those details are not
authenticated by the Officers of the Excise
Department. Consequently, modvat claim made by the
appellant of the duty paid on the goods, covered by

the invoice,; was reversed. Hence, this appeal.

2. Department has no case that goods covered by
-

the 1nv01ce were subjected to payment of duty-nor ief

b=y have hg@ase that those goods were not used in the.

manufacture of finished goods, their only dispute was

s




.-2.'

that the invoice issued by the dealer did not contain
the details furnished by the manufacturer of those
goods. Those details, in fact, were made available to
the Department. The Departmental Representative
appearing in the case has not placed before me any
provision of 1law which requires authentication of
those details by Officers of the Excise Department.
If the Department had any doubt on those details, they
could have verified it from the records maintained by
the manufacturer. As this has not been done, I do not
find any Jjustification on the action taken by the
authorities below, in reversing the modvat credit
arbitrarilye Orders passed by the authorities below
are set aside to the extent where orders denied Sfex
modvat credit of the duty paid on Invoice No. 287 dt.
10.3.95 (amount of Rs.32,771-00) with consequential

relief, if any.

{Pronounced and dictated in the Court)

(Justice K. Sreedharan)

President.
ms.



